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hone 3resent for the 
petit.ioner even when it is called 
second time at the end of the list. 

Dismissed for default. 	
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L. oent for the : t i: ionr. 

To give o 	inure opportunity to the 

2et1tio - :c, djourned b unE/Jeek. 
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None present when the petition 

for restoration is called. The reaso 
given in the petition for restor€Itioi 

is also not bised on sound and verif, 

mziterial. It is stated that the defc1  
is attributable to the mistake of th4 
counsel for the applicant in not 
checking the cause-list. This is not 

an excuseable mistake. At any rate, 
the counsel himself is not present fd 
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I 3 	p3.4 .96 . 	pleading his case to the petition for 	. 

restoration. M.. 902/95 is disthissed. 
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